Before the Appellate Tribunal for Electricity
( Appellate Jurisdiction )

APPEAL No. 96 of 2011

Dated :14% July, 2011

Present: Hon’ble Mr. Justice M. Karpaga Vinayagam, Chairperson
Hon’ble Mr. VV.J. Talwar, Technical Member

East Coast Railway ... Appellant(s)
Versus

O.E.R.C. & Ors. ....Respondent(s)
Counsel for the Appellant(s): Ms. Geetanjali Mohan

Counsel for the Respondent(s): Mr. Rutwik Panda for R.1

Mr. David for Mr. R.K. Mehta for R.2
Mr. Hasan Murtaza for R.3to 5

ORDER
Admit.

Mr. Rutwik Panda, the learned counsel, takes notice on
behalf of Respondent No.1; Mr. David, the learned counsel, takes
notice on behalf of Respondent No.2 and Mr. Hasan Murtaza takes
notice on behalf of Respondent Nos. 3 to 5.

It is submitted that the Order impugned in this Appeal is the
subject matter of Appeal Nos. 102 of 2010, 103 of 2010 and 112 of
2010, which have been filed by some other consumers and those
Appeals have been disposed of by remanding the matter. The
learned counsel for the Appellant submits that Appellant would be
satisfied if similar Order is passed in this Appeal as well. We

decide the same after hearing the other side.



Post the matter on 10.08.2011. In the meantime, the

learned counsel for the Respondents are directed to file the

respective replies after serving copies on the other side.

(V.J. Talwar) (Justice M. KarpagaVinayagam )
Technical Member Chairperson
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